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date CF DECISION; \ . >S".

• •• Review Applicant

R.A. ND. 13/92 in
O.A» ^D. 1833/88

R, K. Gupta

Union of India 8, Ors.

R.A. ND» 19/92 in
0»A» ND. 1872/83

p. Sharma

Union of India 8, Ors.

R.A. ND. 20/92 in
0. A. InL'. 1356/88

Chandresh Nigam

Union of India 8. Ors.

R.A. ND. 21/92 in
O.A. fC'. 1357/88

Kajinder Kutnar

Unioo of India e. Ors,

R.A. ND. 22/92 in
C.A. KO. 1826/88

D. P. Srivastava

Union of India & Ors.

H.A. hD. 23/92 in
0. A. hi,. 1384/83

Dev Karen

Union of India & Ors.

R.A. ND. 24/92 In
O.A. ND. 1861/88

Ami Lai Daksh

Union of India & Qrse

VS.

Respondents

Review Applicant

Vs

Respondents

Review j^plicant

Vs.

Respondents

... Revievj ./pplicant

Vs.

... Kespordents

... Review Applicant

Vs.

... Respondents

... Rev lew /y:'p1 ic a nt

vs

Respondents

• •• Review applicant

Vs.

#• •
Respondents
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R.A. NO. 25/92 in
Q.A. IJQ. 1859/B3

Suitesh: Chandra

Union of India^ Qrs.;

ND.^ 26/92 in
O.A« Nj. 1792/88

jogesl:)\var Mahanta

Union; of India £•

R.A. IC;. 27/92 in
O.A. 1841/88

Varinder Kumar

Union of Irriia & Ors»

Review Applicant

Vs.

Respondents

... Review Applicant

Vs.

HespondeJJts

He'VLe vv APP1 ic a nt

Vs.

Re'spondents

. ...Ti-l£ iiOiv'BLE -U., JUSTICE, p;^;SirGKVre' CH (J)
Tr-E P. G,. J aUv, '̂'c/xSllR (a)

• l^etitioners through- Shri G., D. Gupta with Shri
D.. H. Gupta, Counsel

OR D £ H

Hon*ble f.'j:. Justice Ran"i Pal Singh, V.C«(J)

All these review applications t iled by thje appHc^cts

in the above-cited O.A»s W^ich were decided by a canraon

judgme nt.del ivered on 4.10.1991 ere bc-iru- decided by e single

order as the judgment wes conjn.on and the grounds i'or seeking

revievv are' also.cannion.

2. The judgment sought to be reviewed v^as delivered by a

Bench canprising of Hon*ble Shri G. Sreedharan Nair, Vice-

chairman (J) and Hon*ble Shri P. C. Jain, Member (a). As

Hon'ble Shri G. Sreedharan Nair is no more, the Hon'ble

•Uv '̂
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Chilrroan directed vide order passed on 20:. 1.1992 that the

review applications be heard by this Bench, flpcordingly,
we heard the learned counsel for all the appl^icants in these

review applications. Learned counsel for the.

Shri G. D. Gupta, made his submissions on the of
discrimination as well as on denial of opportunity to the

applicants before the revised itipugned orders were issued.
Both these points have been adequat^y dealt with in the
judgment dated 4.10.1991. The plea/dl been
dealt with in para 15 and the plea of vidiatibn of principles
of natural justice has been dealt with in para l6 of the
jud^graent.. We, therefore, see no apparant error on the tace
oi tht judoi:.ent. There is also no other valid ground es
envisaged in Ordfer XLVII Rule 1 of the Code of .Civil
procedure for allowing these review applications.

A:cordir^lyf all these Xeview ajjplic at ions are dismissed.
Acopy of this, order sbaU be placed, by the Registry on the
files of each of these review app lie at ions.

(p. C. Jain\)-^SiWh '
Member (a) v : :
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